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[Dr. P. Subbarayan.] women and I hope 

they will stand by their pledge of equality 
of status and place the men in the same 
position as they want themselves placed. 

And, also, Sir, Dr. Kane referred to the 
father being put in category two instead of 
category one along with the mother. I also 
feel that this is an injustice done to the 
mere man, as they would like to call him. I 
do feel that they should be reformed. I 
have stood for social reform for well nigh 
fortyfive years today. At the same time. I 
cannot stand for inequality whigh is being 
perpetrated by this Bill and I hope the 
hon. Minister in charge of this Bill will think 
of it. What is more, the Bill has got right 
out of shape and I do not think my learned 
friend, Mr. Biswas, recognizes the child 
that he produced and I think it was the 
right of some Members to point out that 
the Bill should have been circulated for 
eliciting public opinion, because if you 
make such drastic changes against the 
principles of the Bill which you have 
brought forward, I think it is only right that 
the public should have a right to say what 
they feel about the changes that have 
been brought about. 

[MR.  CHAIRMAN in the Chair.] 

I hope, Sir, that the hon. Minister for 
Legal Affairs will consider these points 
and accept proper amendments 
necessary to make the equality of men 
and women a reality and not a shadow as 
it is in this Bill. 

MR. CHAIRMAN: Mr. Amolakh Chand. 

REPORT OF    JOINT    COMMITTEE 
OF THE HOUSES ON THE CITIZEN-

SHIP BILL, 1955 

SHRI AMOLAKH CHAND (Uttar 
Pradesh): Sir, I beg to lay on the Table a 
copy of the Report of the Joint Committee 
of the Houses on the Bill to provide for 
the acquisition and termination of Indian 
citizenship. 
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